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RE: SCHEDULED CASTES AND SC­
HEDULED TRIBES ORDERS (AME­

NDMENT) BILL

MR. SPEAKER: We move on to the 
next item.

SHRI B. K. DASCHOWDHURY: 
(Cooch-Behar): On the next item I have 
a subnvssion to make. This Bill was in­
troduced by the hon. Minister only two or 
three days ago. In between the time we 
have not had much time to go through 
this Bill properly. The most important 
provision in the Bill is that there are 1500 
new communities belonging to the sche­
duled castes and scheduled tribes and it 
requires a serious study as to what should 
be done in order to create a balance in 
society and so on. I would request the hon. 
Minister through you and I would request 
the Minister for Parliamentary Affairs to 
postpone this Bill to the next session. 
Though it has been belated, I thank him 
for introducing this Bill at least now. 
But I would request him to postpone dis­
cussion on this Bill. Lit them come 
forward with this Bill in the next session 
so that we members who are seriously 
cone rned about it, may have sufficient 
tine to go through the Bill and offer 
oar own delib rations and cortributions 
to the Bill.

SOME HON. MEMBERS: Wc ac­
cept that. (Interruptions)

SHRI D. BASUMATARI (Kokrajhar): 
We accept that.

SHRI C. K. CHANDRAPPAN (Tel- 
licherry): I have something to submit on 
that point of order.

MR. SPEAKER: It is not a point of 
order. It is a suggestion.

SHRI C. K. CHANDRAPPAN: In the 
Order Paper it is stated that this Bill 
would be taker* into consideration. Hi has 
made his submission. Has he given not/cc 

for thi« /
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MR. SPEAKER: Yes. He asked for 
my permission to[ make his svtmissicn.

SHRI C. K. CHANDRAFPAN: This 
Bill wcs introduced in 1970 if I remember 
correctly and the discussion was postponed} 
almost in the ssme manner at that time 
too. Now 6 years later this Bill is re­
introduced. Again if this is posiponrd in- 
d<finitely Ithir.kthd the Scheduled Castes, 
and Scheduled Tiibes willnot pardon this 
Government. I would like him to give a 
concrete assunnce whether it will be taken 
upon a defirite dete. Th.it is vny impor­

tant.

SHRI P. K. DEO (Kalahtrdi): I have 
a submission tomtke. In 1965 tht list o f 
Scheduled Castes and Scheduled Tribes- 
based on previous orders wrs found to be 
irratiorel and so Lokur Committee was 
appointed. They went into this mater. 
They suggested de-scheduling of ccrtain 
scheduled crsfes and Fchcdul'd tribes. 
Thct was kept in ccld storage. In 1967,. 
Scheduled Castes and Scheduled Tribes 
Amerdmer.t Bill wis introduced. In our 
last Lok Sabha it wrs sent to the Joint 
Cemmittce ard their report was submitted 
on 17-11-69. That also never sew the light 
of the day. In the meantime, the Lok 
Sabha’s term expired. So, now, we should 
take into consideration the fact that the 
legal life of the present Lok Sabha has 
already expired ard it has been extended 
only for one year.

MR. SPEAKER: Order please. Let 
him complete. I should hear him.

SHRI P. K. DEO: It has been ex­
tended for ore yearbec&use of the cmer- 
gcrcy and now the electiors are due* 
We expect that the emergency should be 
removed. Within a pericd of six month* 

it will be mandatory to have the elections* 
(Interruptions).

MR. SPEAKER: New, you are going 
with unconnected matters.
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S H R IT / K . DEO: Sir, the State xncot 
of Objects and Reasons says that if  the 
list has to be revised, then there has to be 
a fresh delimitation. It would be time- 
consuming. The whole thing will tend to 
extend the life of the Lok Sabha indefinite­
ly, which will give a raw deal to the sche­
duled castes and scheduled tribes and will 
crush their aspirations. This is what the 

intention of the Government is.

So, I strongly oppose this proposal 
of postponement of discussirn. ( lr ,n r r u p -

limi).

MR. SPEAKER: Order Please. I shall 
give chance to all the hem. Members. 
But, I want to tell them that this is a very 
specific issue. There is a suggestion for 
postponement. Now, you cor fine yourself 
to this remark vtry briefly by not goinginto 
all relevant and wide matters. Be bntf.

SHRI K. S. CHAVDA (Patan): I shall 
be very very specific and will give you the 
suggestions.

MR. SPEAKER: Let Shri Naik speak.

SHRI B. V. NAIK (Kanara): Sir, we 
do appreciate that our brethren, the sche“ 
duled castes and scht duled tribes, are 
involved in it. I think the entire force is 
that there are certain forces to keep the 
House out of it and also there are certain 
forces which wants the House to come in. 
Undvr the circumstances, there was an 
element of rushing through at the time of 
the introduction and slating it for consi­
deration.

Now that the Bill has aroused, amongst 
certain aspirant communities in this coun­
try, this fee ling that it should be discussc d 
and that their fate is being considered by 
the august House of Parliament, the proper 
thing would be that we give it the due 
respect it deserves and the backward and 
other communities given the due pre­
ference that they deserve and if it ia to be 
postponed, after knowing the mind of this 
Home, if  it is to be postponed, as suggested 
by the hon. Com. Chaadrappan let 1

specific date or a period be fixed up within 
which this Bill will get through.

SHRI K. S. CHAVDA: I want to 
make my submissions. The Joir t Com­
mittee on the Sdiedulcd Casks and Sche­
duled Tribes Order Amendment Bill, 1967 
had produced a report which was presented 
to this House and the Bill was discussed 
halfway in the Fourth Lok Scbha. . . .
(Interruptions).

MR. SPEAKER: So, you are opposed 
to the postponement of the Bill ?

SHRI K. S. CHAVDA: No. The pre­
sent Billshould be withdrawn. The Minister 
may make a motion to withdraw this Bill 
and the whole Bill which was half-discussed 
in the Fourth Lok Sabha should be re­
introduced because this is a part of it.

MR. SPEAKER: Wc are discussing 
the motion for consideration ol the Bill 
ind not withdrawing of the Bill.

SHRI K. S. CHAVDA : My submission 
is that this Bill should be withdrawn and a 
Bill based on the Report o f the Joint Com­
mittee shouM. be irtro ûced accordingly.
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SHRI N.K.P. SALVE (Betul) : |Because 
of the very nature of the BiU it is inevitable 
tl at each one will have his own angle to look 
at. There are exclusions and there are in­
clusions in the Schedule with the result
(.Interruptions) ...............  Tl ere are certain
areas because I know thiB on going 
througl this BiU. There are certain 
communities in one part of my area which 
will be treated as scheduled castes but not 
in other parts. So, each will have his own 
view in the matter. Tnerefore, it is more 
than likely that each one is likely to have his 
own vested interests. Therefore, to attri­
bute any motive because of the suggestion 
male by Shri DascV ow Ihury is very unfair. 
My respectful submission is that the notice 
has been so short and the entire list in this 
schedule is so large, that no one will be able 
to apply his mind properly. At the same 
time I would request the Minister of Parlia­
mentary Afiairs to dispel the opinion of cer­
tain hon. Members like Mr. Chandrappan 
that for eternity we want to deny the bene­
fits to certain sections.

THE MINISTER OF WORKS AND 
HOUSING AND PARLIAMENTARY 
A ? AIRS (SHRI K. RAGHU 
RAMAIAH): The Government is anxious 
to bring the nutter before the House. This

is obvious from the very fiwt that they have 
brought forward this Bill. But it is a fact 
that most o f the members of the scheduled 
castes and schetutel tribes on this side 
have mn the hoo'bie Home Minister and 
also m: and have expressed their desire to 
have more tim: to consider the BiU more 
deeply.

AN HON. MEMBERr : What about the 
Bill w.iic'i was discutse) in the Fourth Lok 
Sabha ?

SHRI K. RAGHU RAMAIAH : There 
are som; matters w: ich require some time 
aM there are som: matters which require 
more time. This is one of those which re­
quire more tims. With due deference to the 
wishes of most of the hon. Members of 
the schelulel castes and schedule3 tribes,
I mive for the consideration of the House 
that this may not be taken up today and it be 
postponed. (Interruptions).
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Shri Ram Hedtoo then left the House

SHRI DASARATHA DEB (Tripura East): 
Is it postpone! for today or for eternity ?

SHRI K. RAGHU RAMAIAH: It 
woul 1 be unfair of me to fix any date and 
thereby restrict the discretion of the Govern­
ment in this matter as also the wishes of the 
Msmbers of the Sche lulei Castes aid
Schedule 1 Tribes.

MR. SPEAKER-: Now, we have tl e regu­
lar nntion for the postponement of this 
business. A point was raise! which I wouli 
like to answer, that is, whether business put 
down on the Order Paper can be changed all 
of a suiden. The rule 25 gives the discretion 
to the Speaker. Ifhe is satisfied that tl ere is
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sufficient ground for such variation he can 
·ex:ercise that 1iscretion. The C1air will not 
. exercise this discretion though it is given 
:under the rules. Now, there is a regular 
m)tion before the H0u5e. The H ouse is all 
pawerful. It can either accept it or reject 
it. Sa, I put the m Hion moved by Shri 
Ru'ln ra·1uiai r ~:?;lrd ing the pHtpJnem!::lt 
of the cJn 5ideration of the Sc'le<!ule:l C.1Stes 
and Sche1ule:l Tribes Orders (Amend-
m!nt) Bill to th e vute of the House. 

Tho ;e in favuur mw say 'Ayes' and those 
against mw say 'NJes'. 

AN HON. MEMBER l Sir, we want 
:a division. 

MR. SPE\KER : Let t:1e Lobby be 
.cleare:!-

. T;1e qu~stion is : 

"Tau ti e cwsi<!~nti0n oft'le Bill be [JJSt-
poned." 

The L1k S:J;hl divided : 
AYES 

{Division No. u] 

Aga, ·s'lri Sye \ Ahmd 
Agraw.1l, S'lri S 'lrikrishna 
Ambesh, Shri 
Azai, Shri B'lagwat Jha 
Babunath Sirgh, Shri 
Bajpai, Shri Viiya D!lar 
Banerji, Shrim1ti Mukul 
Barupal, Shri Pa'lna Lal 
Basappa, Shri K. 
B1Sum1ta.ri, Shri D. 
Besra, Shri S.C. 
Bhatia, Shri Raghu'1andan Lal 
B 'lattac'laryyia, Sari C'lapaleCJ.du 
B'leeshm>iev, Shri M. 
Clll'1 l ~a'<1~, Shri c t,a,dulal 
0 \ald~a>h~:,:\atao.:n v~!~·a'llSaO "''· S'lri T.V. . • . <"' 

Chaudhari, Shri Amusingh 
C~au<l~ury, S1ri Nitiraj Singh 
C1avan, S~'lril1ldti P remalabai 
·Chellachami, Shri A.M. 
>Chhotey La!, Shri 
C 1ik<llingaialt, Shri K. 

Daga, Shri M.G. 

Dam1ni, Shri S.R . 

Dasappa, Shri TulSidas 
Daschow.lhury, Shri B.K. 

Deshmuk:h, Shri K.G. 

D2lam1nkar, Shri 
D2lu5ia. Shri Anant Prasad 
D-.viveii, Shri Nage:shwar 
Ganesh, Shri K.R. 
G udara, Shri Mani Ram 
G0m1ngo, Shri Giridhar 
G)swami, S!lri Dinesh C1andra 
Gow.la, Shri Pam pan 
H1nsia, S'lri Subodh 
Hari Singh, Shri 

Jaffer Sharief, Shri C. K. 
Jamilurrahman, Shri M:t . 
Jayalakshmi, Shrimati V . 
Joshi, Shrimati Subha-!ra 
K'liam, S:tri Dattajirao 
K>koctkar, Shri Purushottam 
Kaul. Shrimati Sheila 
Ke:!ar Nath Singh, Shri 
Kha':\ilkar, Shri R.K. 
Khan, Shri I.H. 
Kisku, Shri A.K. 

Lakshminarayanan, Shri M.R. 
Lamboctar Baliyar, Shri 
Laskar, Shri Nihar 

Mahajan, Shri Vikram 
Majhi, Shri Gaja-!har 
Majhi, Shri Kumar 
Malhotra, Shri Incter J. 
Mallanna, Shri K. 
Mandai, Shri Jag -!ish Narain 
Mirdha, Shri Nathu Ram 
Mishra, Shri Jagannath 
Mohsin, Shri F.H. 
Murthy, ShriB.S. 
Naik, Shri B.V. 
Negi Shri Pratap Singh 
Nimbalkar Shri 

Oraon, Shri Tuna 

Painuli. S.hri Paripuornanani 
Palodkar, Shri Manikrao 
Pande, Shri Krushna Chandra 
Pandey, S!1ri Narsingh Narain 
Panctey, Shri R.S. 



SC & ST BUt HAT 24, 1976 Postponed 4*

Pandey, Shri Sudhakar 

Panigrahi, Shri Chintamani

Paokai Haokip, Shri 

Parashar. Prof, Narain Chand 

Parthasarathy, Shri P.

Paswan, Shri Ram Bhagat 

Patel, Shri Arvind M.

Patil, Shri A*ia"trao 

Patil, Shri S.B.

Pralhan Shri D'ia*v Shah 

[ Purty, Shri M.S.

Raghu Ramaiah, Shri K.

Ram Dayal Shri 
Ram Prakash, Shri 

Ram Sewak, Ch.

Ram Singh Bhai, Shri 

Ram Surat Prasad, Shri 

Ram Swarup, Shri 

Ramshekhar PraSal Singh. Shri 

Rao, Shri Jagannath 

Rao, Dr. K.L.

Rao, Shri M.S. Sa'ijecvi 

Rao, Shri Pattabhi Rama 

Ray, Shrimati Maya 

Reddy, Shri K. Kodanda Rami 

Reldy, Shri M. Ram Gopal 

[Reddy, ShriSidram 

Richhariya, Dr. Govind Das 

1 Rohatgi, Shrimati Sushila

Salve, ShriN.K.P.

Sathe, ShriVaSant 

Satpathy, Shri DevendTa 

Savitri Shyam, Shrimati 

Sayeed, Shri P.M. 

iShailari, Shri Chandra

Shankar Dayal Singh, SI ri 

Shankaran*nd, Shri B.

Sharma, Shri A.P.

Sharma, Dr. H.P.

Sharma, Shri R.N.

Siddayya, Sf ri S.M.

Siddheshwar Prasad, Prof.

Sinha, Shri Nawal Kishore 

Sohan Lai, Shri T.

Sokhi, Saidar Swaran Singh 

Stephen, Shri C.M.

Tarodekar, Shri V.B.

Uikey, Shri M.G.

Venkatasubbaiah, Shri P.

Venkatswamy, Shri G.

Virbl adra Singh, Shri

NOBS
Bale, ShriR.V.

Bhaura, Shri B.S.

Chandrappan, Shri C.K.

Chavda, Shri K.S.

Deo, Shri P.K.

Kalingarayar, Shri Mohanra)

Krishnan, Shrimati Parvathi 

Mayathevar, Shri K.

Muruganantham, Shri S.A.

Pandey, Shri Sarjoo 

Sen, Dr. Ranen 

Shastri, Shri Shiv Kumar 

Sinha, Shri C.M.

Yadav, Shri G. P.

MR. SPEAKER : The result* of the division 

is : Ayes 121 ; Noes 14.

The motion oos adapted.

•The folicwirg Members also recorded theit votes :
AYES Sarvshri Balgovind Verma. Jagdish chardra Dixit. G.C. Dixit, Sant 
Br.x Sirgh. Biiet Erfeti, Y.S. Mtrajan trd M.M. Ha&him J
> C IS  .Saivj^ri Jujtrria M thriy  ffirtJ'trt Sc'la> ki ard KubHedgco,


